; ACT No. XLVI or 1860.

Y

Passep BY THE LEGISLATIVE Counciu oF INDIA.

(Recerved the assent of the Governor-General on the 6th. October 1860.)

An Act to authorize and regulate the Emigration of Natwe laborers to the
French Colonges.

5

Whrersss a Convention has been negotiated between Her Majesty the
Queen of Great Britain and Ireland and His Majesty

Fresmble the Emperor of the French, comptising the following
Articles — I ST
ArricLe I.

’ “Phe French Government shall be at liberty to recruit and engage laborers
for the French Colonies in the Indian Territories belonging to Great Britain,
and to embark Emigrants, being subjects of Her Britannic Majesty, either
in British or French Ports in India, under the conditions hereinafter
stipulat®d.

Articre 11.

. .
The French Government ’shall intrust the direction of its operations in
every centre of recruitment to an Agent chosen by itself.

Those Agents must be approved by the British Government.

Such approval is assimilated, with regard to the right of gra,ntmg and
withdrawal, to the Exequatur given to Consular Agents

Arrrcrs II1.

This recruitment shall be effected conformably to the regulations which
now exist, or may hereafter be established, for the recruitment of laborers for
British Colonies.

1 4 ‘ - AwrmicLe 1V. The
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Articte IV.

The French Agent shall, with regard to the operations of recruitment
which are intrusted to him, enjoy for himself and for the persons whom h
may employ, all the facilities and -advantages afforded to the recruiting
A gents for British Colonies. '

Arricie V.

The Government of Her Britannic Majesty shall appoint in those
British Ports where Emigrants may be embarked, an A.gent who shall be

specially charged with the care of their interests.

In French Ports the same duty with regard to Indian subjects of Her
Britannic Majesty shall be confided to the British Consular Agent.

Under the term “ Consular Agents” are comprised Consuls, Vice-
Consuls, and all other Commissioned Consular Officers.

ArTicLe VI

No Emigrant shall be embarked unless the Agent described in the
preceding Article shall have been enabled to satisfy himself either that the
Emigrant is not a British subject or, if a British subject, that his engagement
is voluntary, that he has a perfect knowledge of the nature of his contract, of
the place of his déstination, of the probable length of his voyage, and of the
different advaatages connected with his engagement.

. Arrmicne VII.

The contracts of service, with the exception provided for by Section 4

of Article 1X, and by Section 2 of Article X, shall be made in India, and

shall either bind the Emlgrant to serve a person designated by name, or to
serve a person to whom he shall be allotted by the proper au’ohon’oy on his

arrival in the Colony. ,
Arrice VIII

The contracts shall, moreover, make stipulation for :—

1. The duration of the engagement, at the expiration of which the
Hmigrant shall receive a return-passage to India at the expense of the French
' Government,
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Government, and the terms on which it will be competent to him to abandon
or renonnce his right to.a free return-passage.

®
2. The number of days and hours of work.

3. The wages and rations, as well as .the rate of payment for extra
work, and all the advantages promised to the Emigrant,

4. Gratuibtous medical treatment for the Emigrant, except in cases
where, in the opinion of the proper Government Officer, his illness shall have
arisen from his own misconduct. -

In every conlract of engagement therc shall be inserted an exact copy of
Articles IX, X, XX, and XXI of the present Convention.

Artrcie IX.

1. The duration of the Immigrant’s enghgement shall not be more than
five years. In case, however, he shall be duly proved to have absented
himself from work, he shall be bound to setve a number of days equal to the
time of his absence. ‘

2. At the expiration of that period, every Indian who shall have
attained the age of ten years at the time of his departure from India, shall
‘be entitled to a return-passage at the expense of the French Government.

3. If he can show that his conduct has been regvlar, and that he has
the means of subsistence, he may be allowed to reside in the Colony without
any éngagement ; but from that time he will lose his right to a free
return-passage. - ‘ V

4. Tf he consents to contract a new engagement, he will be entitled to
a bounty, and will fetain his right to a return-passage at the expiration of
this second engagement.

~

The right of the Immigrant to a return-passage extends to his wife, and
to his children who quitted India under the age of ten years, as well as to
those born in the Colonies.

Arnrticue X.
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Axrricre X.
The Immigrant shall not be bound to work more than six d%ys In seven
nor more than nine hours and a half a day.

The conditions of task-work and every other kind of regulation for work,
shall be freely arranged with the laborer. The obligation to provide, on

holidays, for the care of animals and the necessities of daily life, shall not be
considered as work.

ABTICLE XI. -
In British Ports, the arrangements which precede the departure of the
Emigrants shall be conformable to- those prescribed by the regulations for the
British Colonies. -~ - : .

In French Ports; the Fmigration Agent or his deputies shall, on the
departure of every Emigrant ship, deliver to the British Consular Agent a
nominal list of the Emlgrants who are subjects of Her Britannic Majesty,

with a description of their persons, and shall also communicate to him the °

contracts of which he may require copies.

In such case, only one-copy shall be gwen of all cOntracts of" ’whlch the
provisions are identical.

ArrioLe XII,

In the Ports of embarkation, the Emigrants who are subjects of Her
Britannic Majesty shall be at liberty, conforming to the regulations of Police
relative to such establishments, to leave the Depéts, or other place in. which
they may be lodged, in order to communicate with the British Agents, who
on their part may at any reasonable hour visit the places in which the Emi-
- grants, subjects of Her Britannic Majesty, are collected or lodged.

ArtroLe XII1.

Emigrants may leave India for the Colonies to the Hast of the Cape of
Good Hope at all times of the year.

For

p—
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For other Colonies they may leave only from the 1st of August to the
15th of March. This arrangement applies only to sailing vessels ; vessel
using steag) power may leave at any timé of the year.

Every Emigrant sailing from India for the Antilles, between the 1st of
March and the 15th of Septembel shall receive at least one double blanket
over and above the clothing usually allowed, tovh' ,g_\_g,nd may make use of it
so long as the vessel is outsnde of the TI‘OPICS t - i ’

' AfRTICLE X._I V.’

Every Em1g1ant vessel musb carry an European Surgeon and an
Interpreter.

L4

The Captaing of -Emigrant vessels shall be bound to take chargé of any
despatch which may be delivered to them by the British Agent at the Port
of embarkation for the British ‘Consﬁlar Agent at the Port of destination
and to deliver it to-the Colonial Government imimediately after his arrival.

Articte XV.

In every vessel employed for the conveyance of Emigrants, subjects of -
Her Britannic Majesty, the Emigrants shall occupy, either between decks,
or in cabins on the upper deck firmly secured and entirely covered in, a space
devoted to their exclusive use. Such cabins and space between decks shall
in every part have a height of not less than five feet and a half.

No compartment shall take more than one adult Emigrant for every
cubic space of seventy-two feet in the Presidency of Bengal and at Chander-
nagore, and for every cubic space of sixty feet in other French Ports, and in
the Presidencies of Bombay and Madras, ‘

An Emigrant above the age of ten years shall count as an adult, and two
‘,child;'en from one to ten years of age shall count as one adult.

A place shall be fitted up for a hospital in every Emigrant ship.

Women and children shall occupy compaltments of the vessel distinet
and separate from those of the men.

S _ ’ ArricLe XVI. Each
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Arricte XVI.

Each shipment of Emigrants shall include a proportion of wormen equal
to at least one-fourth of the number of men. After the expna,tl(ﬁ of three
years, the numerical proportion of women shall be raised to one-third ; after
two years more, it shall be raised to one-half; and after a further period of
two years, the proportion shall be the same -as may be fixed for the British
Colonies.

Arrrcne XVIL

The British Agents at the embarkation shall have, at all reasonable
times, the right of access to every part of the ship which is approprlated to
the use of Emlgrants.u .

Artices XVIII.

~ The Governors of the French establishments in India shall make such
administratsve regulations as may be necessary to ensure the complete execu- -
tion of the precedmg stipulations.

‘ - o Artions XIX. S

On the ar rlval of an Emigrant ship in any French Colony, the Govern-
ment shall cause to be transmitted to the British Consular Agent any des—
patches which 1t may have received for him, together with—

1. A nominal list of all laborers disembarked who are subjects of
Her Britannic Majesty.

2. A list of the deaths or births which may have taken place during
the voyage. ‘

The Colonial Governr;nen_f shall take the necessary measures to enable
the British Consular Agent to communicate with the Emigrants before their
distribution in the Colony.

A copy of the “List of dlstnbutlon shall be delivered to the
1sular A.gent

~

He
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He shall be informed of all deaths and births which may occur during
the period of engagement, as w ell as of all chanoes of employel and of all

departures on a return-passage.
®

Every fresh engagement, or act of renunciation of the right to a free
return-passage, shall be communicated to the Consular Agent.

Articie XX.

All Tmmigrants, being subjects of Her-Britannic- Majesty, shall, in
the same manner as other subjects of the British Crown, and conformably
to the ordinary rules of international law, enjoy, in the French Colonies, the
right of claiming the assistance of the British Consular Agents; and no
obstacle shall be opposed to the laborer’s. resorting to the Consular Agent
and communicating with him ; without prejudice, however, to the obligations
.arising out of his engagement.

Arrrcrg XXT.

In the distribution of laborers no husband shall be sepaﬁted from
his wife, nor any father or mother from their children under fifteen years
of age. Nolaborer shall be required to change his employer without his
own consent, unless he be transferred to the Government, or to the person
who has acquired the property on which he is employed.

Immigrants who may become permanently incapable of work, either
by sickness or by any other cause beyond their own control, shall be sent
back at the expense of the French Government, whatever time may still
be wanting to entitle them to a free return-passage.

) ARTICLE XXII.

All operations of immigration may be carried on in the French Colonies
by French or British vessels without distinction.

British vessels which may engage in those operations shall be bound to
conform to all the measures of Police, health, and equlpment which may
apply to French vessels.

Arricze XXIII. The

1
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Articte XXT1IT.

The labor regulations of Martinique shall serve as the basis for all the
~ regulations of the French Colonies into which Indian Emigranft, subjects
of Her Britannic Majesty, may be introduced. -

The French Government engages not to introduce into those regulations
any modification, the result of which would be to place the said Indian
subjects in an exceptional position, or to impose upon them conditions of
labor more stringent than those prescribed by the said regulations.

: ArticLe XXTV.

The present Convention applies to emigration to the Colonies of
Re-union, Martinique, Guadeloupe and its dependencies, and Guiana.

Tt may hereafter be applied to immigration to other Colonies in which
British Consular A gents shall be established.
»

. Armicee XXV,

The provisions of the present Convention relative to the Indian subjects
of Her Britannic Majesty shall apply to the Natives of every Indian State
which 1s under the protection or political control of Her said Majesty, or
of which the Government shall have acknowledged the supremacy of the
British Crown. ‘

Articie XXVI.

The present Convention shall begin to take effect on the lst of Septem-
ber 1861, and shall continue in full force for three years and a half. 1t shall
remain in full force, if notice for its termination be not given in the course
of the month of September of the third year, and then notice can be given
only in the course of the month of September of each succeeding year.

In case of notice being given for its termination, it shall cease eig:llte‘en
afterwards., :
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It is understood that the stlpulatlons of the present Convention relative
to Indian subjects of Her Britannic Majesty introduced into the French
Colonies shall be mamtamed in force i 111 favm of the said Indians until they
shall either have been sent back to thelr own country or. have 1enounced
their right to a return-passage. ‘

And Whereas a Conventlon Was cﬂncluded and s1gned at Paris on the
25th day of J uly 1860 betweeu said Magesty the Queen of Great Britain
and ITreland and His sald Ma.]esty;_the Emperor of the French, consisting of
the same Articles, ‘but limited to the emigration to the French Colony of

Re-union from India of Native laborers 4o the number of not more than
six thousand :

*

And wheréas it 1s necessary, in 01de1 to give effect to the said Conven-
tions, and for the due protection of N atives of India emigrating to French

Colomes, that an“Act of the Legislative ‘Council of Ind1a should be passed ;

1t is enacted as follows : - -

I Act XIV of 1839 and Section III Act XXIV of 1852 are repealed
in so far as they render liable to penalties every person who
Acts repealed. shall make with any Native of India any contract to be
performed in the French Colonies of Re-Union, Martinique, Gaudeloupe
and its dependencies, or Guiana, or in any other French Colony in which a
British Consular Agent has been or shall hereafter be established, and to
which this Act shall be extended by an order of the Governor-General of
India in Council as hereinafter provided, or who shall knowingly aid or abet
any Native of India in emigrating from the Ports of Calcutta, Madras, and
Bombay respectively, or from any French Port in India to any of the said
Colonies. '

IT. The French Government may nominate a person to be Emi-
Nomination of Agents gration Agent under this Act for each of the Ports of
o Doy, Madre, Calcutta, Madras, and Bombay, Provided that such
person, before entering on the duties of his office under

this Act, shall have been approved by Her Majesty.
1c¢ _ III.  The

Proviso.
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III. The Emigration Agents so nominated and approved as afore-
said shall be authorized, under the conditions prescribed

in this Act, to recruit and engage \atlve laborers for all
or any of the French Colonies afmesaad

Powers of Agents.

V. The said Iimigration Agents
Operations of recruite 1edulat1ov1s now e "'ftefl emstmd for the recruitment
e of Native laborers for British Colonies, and shall, with
regard to the operations of recruitment which afe erltrusted to them, enjoy
for themselves a -nd the persons whom they may employ in the management

of the said operations, all the facilities ahd adva‘ tarrcs af‘blded to the Fmi-
gration Agents for British Colonies. -

h 11 aot in conformity with the

V. The Protector of Emigrantsj at each of the three British Ports
Protector  of Emi 2oresaid, shall act for the British Government as Pro-
grants. tector of laborers emigrating under the provisions of this
Act. In French Ports in India the duty confided to the British Consular
Agents by Article V of the said Convention shall be performed under such

instructions as may be given by the Governor-General in Council on that
behalf, '
[

VI. All contracts of service made with laborers emigrating under
Contracts of serrice, URIS Act, except the contracts mentioned in Section 4
ek certain exceplions, - of Article 1X and Section 2 of Article X of the above
Efect of contract. recited Convention, shall be made in India, and shall bind
the Emigrant either to serve a person designated by name, or to serve a
person to whom he shall be allotted by the proper authorlty on his arrival
1n thﬂ Colony to which he emigrates.

Matters to be provided VII. The contracts of service shall be in accordance
for in- contract. with the terms of the sald Convention, and shall make
provision for— : y '

1. The duration of the engagement ‘at the expiration of which the
Emigrant shall receive a return-passige to India at the expense of the French
Government, and the terms on which it will be competent to him to abandon
ar'renounce his right to a free return-passage.

2. The
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2. The number of days and hours of work.

'3. The wages and rations as well as the rate of paymen for extra work,
and all the advantao es promised to the Emigrant.

4. Gratuitous medical treatment for the Emigrant, exceptin cases
where in the opinion of the proper Government Officer, his illness shall have
arisen from his own misconduct.

5. In every contract of engagement there shall be inserted an exact copy
of Articles IX, X, XX, and XXI of the Convention hereinbefore
recited.

VIIL It shall not be lawful to convey any Emigrant, being a native of
‘Emigrant ships to be 10d1a, who may embark for the purpose of laboring for
floonsed. hire in any one of the said Colonies from any of the three
British Ports aforesaid in any ship or vessel, unless a license be obtained for
carrying Emigrants in any such ship or - vessel from the Government of the
Presidency in which the Port is situated. A fee, not exceeding onec Rupce
per Emigrant, as may be regulated from timé€ to time
by the local Government, shallbe demandable in respect of
every such license, which fee shall be carried to the credit of the said Govern-
ment, and the granting or withholding any such license shall be entirely dis-
cretionary with the Government ; and in consideration of such license the
Nastor of ship fo._give Master of every ship conveying or destined. to' eonvey
- Bond. Emigrants from India, shall execute a Bond binding him-
self and his ownersin a penal sum of ten thousand Rupees to conform to the
several conditions herein provided, and the said Bond shall be executed in du-
plicate, that it may be put in suit either at the place of execution or in the Co-
lony to which the Emigrants are to be conveyed, and one copy shail be for-
warded to the British Consular Agent at such Colony, to be dealt with as the
case may require. And every ship or vessel in which any such Emigrant shall

Fee for license.

Penalty if ship be not D€ embarked without a license being obtained as aforesaid,
licensed. - shall be liable to be forfeited, and the Master thereof . shall
be liable, as for a misdeameanor, to a fine of one hundred Rupees for .every
such Emigrant so illegally embarked, o _—

- IX. 1t
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IX. Tt shall not be lawful forthe Master of any vessel licensed as above
rei‘fgztgf] "LEOZjZSiLy’}Og;lO mentioned to receive on board any Emigrant laborer, as
 grant without o certifieasts  ahove provided; anles such laborer shall have in his pos_
session and show a certificate or pa)s\, Yo be ‘fglven to him by the Emigration
Certificte what to Agent of the Port unde ,k:hls» Act, countersigned by the
state, &e. Protector of E‘, iora st ting his name and the name
of his father, and his age, emd : hat, ~having appeared before

such Agent, he has declared hl ~pioéeed to WOlk for hlre n the

- cation Wlf»h every Emlglant pr vmusly to h1s or, her em-
Protector to hold per-

sonal _conference  with  barkation from the Port or place for which such Protec-
ébvaer?tfﬁigmnt before em: tor shall have been appointed, that such Emigrant has
not been induced to emigrate by any fraud or by any

false or unreasonable expectation, and is aware of the distance of the Colony
to which he or she is about to emigrate from the place where he or she is
about to embark, and that the real advantages likely to be derived from a re-
moval to such Colony have been explained to such Emigrant, and that such
FEmigrant has been duly caution ed against unreasonable and unwarrantable
expectations ; and that every such Emigrant is in good health and not in-
capacitated from labor by old age, bodily infirmity, or disease ; provided
Kuquiies to be made that every such Protector shall make the enquiries speci-
% public. fied in such Section in an open Court or public Office to

which all persons shall have admission.

XT1. Before any ship or vessel, so licensed to carry Emigrant laborers
Before Port-clearance, &S @bove provided, shall be cleared out from any of the
Master of Ship o obtain o foresaid Ports for any of the Colonies aforesaid, it shall
certificate from Emigra- } ; )
tion Agent stating— be necessary for the Master of such ship or vessel, provid-
ed any Emigrant of the description aforesaid shall embark therein, to obtain
from the Protector of Emigrantsat such Port as aforesaid, a certificate,

under the hand of such Protector, to the effect following, that is to say—

First—That such Protector has by personal communication done what
That the foregoing 1S required on the part of such Protector by the last pre-
Section las been voms N N

dwith, ceding Section of this Act.
S Second.—That
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That the directions in Second.—That all the directions contained in this
this Act as to health . - - or
&e. have been complicd Act for ensuring the health and safety of passengers have

with, been duly complied with.

Third.~—That such rules have been complied with as the Governor-
General.ip Counecil shallf'rom time to timeframe touching
the \/Iedlcal attendance an Medlcal stores and the pro-

That the rules issued
by the Governov-General
in Couneil as to Medical
attendance &e , have been
complied with.

sulted to N:
- accompany the Emigrants, or o

*X1I. The probable len

Probable lengths cof
voyage.

of * the - voyages ‘to the several French
v Ports aforesaid shall be deemed for the
A.ct to be as follows :—

Between the months of April and October ¢ in,Qlllsive, ten weeks.
Between the months of November and March inclusive, eight weeks.
From the Port of Madras—

Between the months of April and October inclusive, seven weeks.

Between the months of November and March inclusive, five weeks.

From the Port of Bombay—

Between the months of April and September inclusive, five weeks ; and
between the months of October and March inclusive, six weeks.

From the Port of Calcutta to Martinique, Guadeloupe and its depen-
dencies, twenty-weeks. |

From the Port of Madras, nineteen weeks.

From the Port of Bombay, nineteen weeks.

From the Port of Calcutta to Guiana, twenty-six weeks.
From the Port of Madras, nineteen weeks.

From the Port of Bombay, nineteen weeks.

Provided that the Governor-General of India in Council may, by order
to be published in the Calcutta Gazette, extend this Act to any other French
1D ; Colony




ACT No. XLVT or 1860,

Colony not expressly named herein, at which a British Consular Agent is
established and to which the application of the above recited Convention shall
ibe extended, and in such order may declare the probable length of the voy-

age to such Colony Such declaration shall have the same force and effect as
1f it formed part of this Section.

XIII.  Clause 1.—Emigrants may leave India for
thie Irench Colonies to the East of the Cape of Good
Hope at all times of the year.

Time of sailing,

Clouse 2.—~For the other French Colonies they may leave only from
the Ist of Augustto the 15th of March. This arrangement applies only to
sailing vessels ; vessels using steam power may leave at any time of the year.

Clause 3.—Xvery Emiprant saﬂmo* rom India for any French Colony
Kﬁregtwmrd of the Cape of Good Hope between the 1st of March and the 15th
of September, shall receive at least one double blanket over and above the

" clothing usually allowed to him, and may make use of it so lQng as the vessel
is outside of the Tropics.

X1V. Hvery Emigrant vessel must carry an European Surgeon and
Emisrantvessel to car-  an  Interpreter. The Master of every Emigrant vessel
vy #u TTuropean Surgeon )

aud wn Interpreter. Cop-  shall be bound to take charge of any despatch which-
fain to take charge of

spatelies from the Pro-  1NAY be delivered to him by the Protector of Emigrants
Ag‘f’f British Gon- oy the Port of embarkation, for the British Consular Agent
at the Port of destination, and to deliver it {o the Colonial' Government im-

mediately after his arrival.

XV., Clause 1.—In every vessel employed for the conveyance of -
Space to be st spat  Fimigrants, the Eainigrants shall occupy, either between
for Emigranis on board ) . . .
ship. : decks or in cabins on the upper deck firmly secured and
entirely covered in, a space devoted to their exclusive use. Such cabins and

space hetween decks shall in every part have a he1ght of five feet and a half.

OZausc 2.—INo
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Clause 2.—No compartment shall take more than one adult Fmigrant
for every cubic space of seventy-two feet in the Presidency of Bengal, and

for every cubic space of sixty feet in the Presidencies of Bomuay and
Madras.

Clause 3.—An Emigrant above the age of ten years shall count as an
adult, and two children from one ta: ten yearb of age. shaﬂl count as one adult.

Clause 4.—A plaf‘e shaﬂ be ﬁttﬂd up fo a hoqp&al in every Emigrant
ship.

Clause 5.— Women- and - ¢hil

vessel -distinet and seoarate:fromiﬁh e ;men.

XVL Thﬂre shall be a,ctua}iy aden on bozud of every ship or vessel
conveying. Emlo‘rants into any of the Colonies aforesaid

Amount or proportion 1
of provisions to be oa-  at the time of departure of such ship or vessel from the

ried by Emigrant vessel
over and above the vie-  Port at which such laborers shall be embarked, good and

toalling of tho orew. wholesome provisions for the use and consumption of the
said passengers, over and above the victualling of the crew, to the amount
or in the proportion following : that is to say—a supply of water to the
amount of five gallons for every week of the computed voyage for every
passenger on board such ship or vessel, such water being carried in tanks or
sweet casks ; and a supply of rice, bread, biscuit, flour, oatmeal, or bread

stuffs to the amount of seven pounds’ weight to every week of the computed:

voyage for every such passenger. Provided always that, when any such
ship or vessel shall be destined to call at a Port or place
in the course of a voyage for the purpose of filling up her
water-casks, a supply of water at the rate before mentioned for every week
of an average voyage to such Port or place of calling shall be deemed to be
a compliance with this Regulation ; and provided that the plecedaw Regula-
tion regarding food shall be deemed to have been complied with in any case
when it shall be made to appear that, by the special authority of the Go-
vernor-General of India in Council, any other articles of food were substi-
tuted for the articles above enumerated, as being in his judgment equivalent
thereto. Provided also that when any such ship or vessel isfitted with
Normandy’s Apparatus for distilling sea-water, a reduction shall be allowed
of one-third in the quantity of water required to be provided as aforesaid.

XVII, Befors

Previso.
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XVII. Before any such ship or vessel shall be cleared out on any such
Refore Port-clesrance  vOyage, the Protector of Emigrants at the Port or place
Mas er of vessel to ob- . .
toin a Survey Certificate,  Trom which such ship or vessel shall be cleared out, shall
survey or cause to be surveyed by some competent person, the provisions and
water herinbefore required to be on hoard for the consumption of passengers,
and shall ascertain that the same are in good and sweet condition, and also
that, over and above the same, there is on board an ample supply of water
and stores for the victualling of the crew of the ship or vessel, and shall also
ascertain that such ship or vessel is generally reputed sea-worthy, and that
the directions hereinbefore contained for ensuring the health and safety of
the passengers have been complied with, and shall grant a certificate thereof,
under his hand, to the Master of such ship or vessel.

XVIII. The Master of every ship or vessel conveying Emigrants to

Up to what time Mas. 20y OF the said Colonies shall be bound to provide for

%inxifur}tt:elwfohfilltlvf] and furnish to every such Emigrant, and his wife and

sions. childven, a sufficient quantity of good and wholesome

provisions for his, her, and their daily maintenance during such voyage, and

during the space of forty-eight hours next after the arrival of such ship or
vessel at the place of destination.

XIX. Two copies of Sections X to XX inclusive of this Act, and two
Emigrant vl o copies of a translation thereof ‘in such Native 1anguarfe
carry capies and %:;32 as the local Government may direct, authenticated by the
tions. signature of the Protector of Emigraats at the Port or
place at which such Emigrants shall embark, shall be delivered to the Master
by such Protector at the time of clearance, and shall be kept on board of
every ship or vessel carrying such Emigrants as aforesaid, during the whole
voyage, and one of such copies or translations shall, upon request made at
any reasonable time to the Master of the ship or vessel, be produced to any
passenger for his perusal.

XX. The Master of every ship or vessel carrying Emigrants from
Master t1 deliver ligs ) 1'dia to any of the Colonies aforesaid shall, before clear-
o Ewigiation Agent. jno out such ship or vessel, deliver to the Protector of
Emigrants at the Port or place from which such vessel is cleared out, *a list
I writing, together with a duplicate of the same, specifying, as accurately
as may be, the names, ages, and occupations of all and every the Rmigrants

on
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on board such ship or vessel, and such Protector shall thereupon deliver t
the said Master the counterpart of such list signed by such Protector ; and
the said Master shall, on the arrival of such ship or vessel at the place of
destination, and previous to the disembarkation of any such Emigrants, give
notice of the arrival of such ship or vessel, and deliver the said counter-
part of such list to the British- Consular Agent at-the Colony at which the
sald ship or vessel may have arrived.

XXI. If the Master of any ship or vessel sha,ll at any of the Ports
Penalty for non-om. al0Tesaid, tale on board such Shlp or vessel any Emi-
})m“l{:fid ‘l‘);'ff)‘rel’é}f;::;;‘; grant laborer of the description. aforesald and shall clear
such ship or vessel for any of the s lonies without hav-

ing fully complied with every partlcular helem‘r yusly to clearance,
heshall be liable, on convietion before
to a penalty not -exceei
er so taken on b

-3

XXII. Ifithe M Fter avmcr cleared
Penaliy for toking o - Such:ship:or:vessel at-any-such Port as s aforesaid for any
board, afer clearance, R K :
Fomigiants not entored 1 OF the said Colonies, take on board any such Emigrant
list» laborer as aforesald without having entered such Emi-
grant laborer in such list as aforesaid, or without having obtained such dupli-
cate as aforesaid, containing the entry of such Kmigrant prior to clearance,
he shall be liable, on convictionbefore any Magistrate or Justice of the Peace,
to a penalty not exceeding five hundred Rupees for every Emigrant so taken

on board his ship or vessel.

XXIII. If any Master of any ship or vessel cleared for any of the
Penalty for frandideny 5810 Colonies as aforesaid shall, after having obtained
‘}‘;*cim:‘g“’f‘;{) pfi“c":gf;*’gg such certificate as aforesaid, fraudulently do or suffer to
the pltered stato of the  be domne any act or thing whereby such certificate shall
become 1n9pp110able to the altered state of the ship or

vessel, its passsengers, or other matters. to which such certificate relates,
such Master shall be liable on conviction to a penalty not- exceeding five
thousand Rupees, besides incurring a forfeiture of any Bond executed in
consideration of any license obtained for the vessel as originally de-
scrtbed.

XXIV. Al
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XXIV. - All the powers vésted by law in the Officers of Customs in
tom Touse Oficers  T€2ard to the searching and detention of ships or vessels

ol ]il)ne°i‘}”“l°1‘§eA£~‘r‘, or otherwise for the prevention of smuggling on board
b ‘f‘;‘l‘mg"‘f‘o‘?;lﬁ;z‘:egj ther eof,. may be exercised by such Officers for the preven-
ton of smuggling. tion of illegal embarkation of such Emigrants as aforesaid

on board ships of vessels bound for any of the sald Colonies and of other
offences against this Act ; and all Pilots in the service of the Government
of India shall be invested with the same powers and be charged with the
same duties as Preventive Officers of Customs in this behalf.
AKXV, Whenevera vessel shall clear from Calcutia for auy of the
Custom House Officers  8aid Colonies with Emigrant laborers duly embarked
2;‘3&i’j;tfnagq,c)ﬂim’ta “  theveon, the Customs Officer on Board such vessel shall
countersign the pass or certificate brought on board such vessel by every
such HEmigrant laborer, and shall keep a register of every such Emigrant
taborer as may come on board. And such Customs Officer shall remain
{ ° n'u*e‘anﬁi” E‘*:ti on board such vessel until she shail arrive in Saugor roads,
and shall not come away until muster of the crew and
passengers and Finigrant laborers has been made in his presence and in that of
the Pilot in charge of the vessel ; and after the Customs Officer has taken
muster and quitted the vessel, the Pilot shall contmue to exercise the duties
indicated in the last preceding Section of this Act ; and it shall be lawful
for hun, if he shall deem it necessary, {o rﬂqu;re the DMaster or
Commander to take a general muster of the crew and passengers
and Emigrant laborers on board, and to sign a muster roll so tcuken. . And
every such Cuastom House Officer and Pilot shall
make a complete report of the Emigrant lab01e1s on

Report .0% Emigrants cn
board. L
board of any ship at the time of Lis quitting the same ;
and such report shall contain a declaration that to the best of the declarant’s
elief no additional Emigrant laborers have been received on board since ob-
taining the certificate, and that nothing else hLas been done or omitted to be
done 1n the ship or vessel conmw to the provisions of this Act; and ev ery
such report or muster (if any) shall be transmitted without delay to the Pro-
#tector of Emigrants at the Port.  And any Custom House Officer or Pilot
whoshall wilfully makea false, erroneous, or incomplete re-
ey port of the Hmigrant laborers on bourd of any ship, or
who shall connive at the unauthorized embarkation of any such Emigrant
laborers,
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laborers, shall be liable, besides dismissal, to a fine of five hundred Rupees,
commutable if not paid to imprisonment in the Civil Jail for six months, and
the penalty shall be adjudged in like manner as similar penalties are adjudged
for offences committed in respect to the Customs Revenue.

XXVI. Ifany person shall forge, or shall use knowing it to be forged,

Funishment for forgery @Dy document required by this Act, such person shall be
cf document required by . . . . . )

this Act. liable to he 1mprisoned for any period not exceeding seven

years.

XXVII.  All the several penalties to which the Masters of ships or
Ponalties how to be en-  vessels are liable by this Act shall pe enforced by infor-
foreed: mation laid before any Magistrate or Justice of the Peace
at the instance of ‘the Protector of Emigrants “or of any Officer appointed
for the purpose by the Government of the Presidency or place, or may be
enforced by putting in suit the Bond given by the Master, if such Bond has

been given in consideration of the license granted to the ship.

XXVIIT ~All fines and penalties imposed by a Magistrate or Justice
Lery. of fines of the I’eace under the authority of this Act, if no other
means for enforcing the payment of such fines and penal-
ties are provided by this Aect, may in case of non-payment thereof he levied by
distress and sale of the goods and chattels of the offender by warrant of the
Magistrate or Justice. When a warrant of distress is issned, the Magistrate
or Justice may order the offenderto be detained and kept insafe custody until
return csn be conveniently made to such warrant, unless the offender enter
nto a recognizance, with or without surcties, conditioned for his appearance
b e,f ore him on the day appointed for such retum, such day not being more than

ight days from the time of taking such recognizance ; but-if hefore issuin
such warrant of distress it shall appear to the Magistrate or Justice, by th

admission of the @ﬂ’enaer or otherwise, that no sufficient distress can be had
within the JullSdlCtlon of such Magistrate or Justice whereon to levy such fine
or penalty, he.may, if he think fit, refrain from issuing such warrant of
distress ; and in such case, orif such warrant shall have been 1ssued and
upon the return thereof such insufficiency aforesaid shall be made to appear
to the Magisti'ate or Justice, he shall, by warrant, commit the offender ‘to
jail, there to be imprisoned, according to the diseretion of the Magistrate or
Justice, for any term not exceeding two months where the amount of the
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fine shall not exceed fifty Rupees; and for any term not exceeding four
months where the amount shall not exceed one hundred Rupees, and for any
term not exceeding six months in any other case; the commitment to be
determinable in each of the cases aforesaid on payment of the amount.
XXIX. TFach shipment of Emigrants under this Act> shall include
Numerical proportion & proportipn of women equal to at least one fourth of
Zﬁl‘gﬁiﬁﬁ tomabyerh the number of men. After the expiration of three years,
the numerical proportion of women shall be raised to one-third ; after two
years more it shall be raised to one-helf ; and after a further period of two
years, the proportion shall be the same as has been or may be fixed for the
. British Colonies.

XXX. The Protector of Emigrants shall have at all reasonable times
Protestor fo have right 1€ Tight of access to every part of every ship which is
fﬁei‘fcf)‘ toevery part of g ypropriated to the use of Emigrants under this Act.
XXXI. This Act shall take effect as to the Emigration of Native
Aot when to take laborers from India to the number of not more than six
effect, thousand to the Island of Re-union, from the time of the
passing thereof,- and shall take eff'ect generally as to Emigration to the said
Island and to Martinique, Guadeloupe and its dependenc*es and Guiana,
from the time when the Convention herein recited and set’ -forth shall have
been concluded and 31gned and shall take eff'ect and as to Emlgramon to any
other French Colony, from such date as the Governor-General in Coundil in
cxt@nding this Act to’ such Colony shall determine. From the time this
Act shall so take effect, it shall continue in force so long as the said Conven-
tion shall continue in force and no longer. Provided that Act XIX of
1856 (to enable the Governor-General of India in Council to suspend the ope-
ration of certain Acts relating to the Emagration of Native laborers) shall
have full force and effect in respect to the Emigration of Native laporers to

any or all of the French Colonies under this Act.




